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| TEM NO. 2 COURT NO. 4 SECTI ON XI A
SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS
I.A. Nos.7-8 in ClVIL APPEAL No. 4389/ 2006

STATE OF ORI SSA & CRS
VERSUS
PRAFULLA KUMAR SAHOO & ANR

(For contenpt for non-conpliance of Court’s
18. 08. 2010 arising out of Contenpt Petition
and office report)

W TH

I.A. No.6 in CVIL APPEAL No. 4391 OF 2006
(For contenpt for non-conpliance of Court’s
18. 08. 2010 arising out of Contenpt Petition
and office report)

I.A. No.2 in CIVIL APPEAL No. 4392 OF 2006
(For contenpt for non-conpliance of Court’s
18. 08. 2010 arising out of Contenpt Petition
and office report)

I.A. No.2 in CIVIL APPEAL No. 4395 OF 2006
(For contenpt for non-conpliance of Court’s
18. 08. 2010 arising out of Contenpt Petition
and office report)

I.A. No.2 in CVIL APPEAL No. 4396 COF 2006
(For contenpt for non-conpliance of Court’s
18. 08. 2010 arising out of Contenpt Petition
and office report)

I.A. No.2 in CIVIL APPEAL No. 4402 OF 2006
(For contenpt for non-conpliance of Court’s
18. 08. 2010 arising out of Contenpt Petition
and office report)

I.A. No.2 in ClVIL APPEAL No. 4403 OF 2006
(For contenpt for non-conpliance of Court’s
18. 08. 2010 arising out of Contenpt Petition
and office report)

2

I.A. No.2 in ClVIL APPEAL No. 4410 OF 2006
(For contenpt for non-conpliance of Court’s
18. 08. 2010 arising out of Contenpt Petition
and office report)

I.A. No.2 in CVIL APPEAL No. 4411 OF 2006
(For contenpt for non-conpliance of Court’s
18. 08. 2010 arising out of Contenpt Petition
and office report)

I.A. No.2 in CIVIL APPEAL No. 4413 OF 2006
(For contenpt for non-conpliance of Court’s
18. 08. 2010 arising out of Contenpt Petition
and office report)

I.A. No.2 in CQVIL APPEAL No. 4414 COF 2006

Petitioner(s)

Respondent ( s)

order dated

Nos. 100 & 111/2011

order dated
No. 132/ 2011

order dated
No. 127/ 2011

order dated
No. 108/ 2011

order dated
No. 114/ 2011

order dated
No. 130/ 2011

order dated
No. 113/ 2011

order dated
No. 109/ 2011

order dated
No. 90/ 2011

order dated
No. 137/ 2011



(For contenpt for non-conpliance of Court’s
18. 08. 2010 arising out of Contenpt Petition
and office report)

I.A. No.2 in CIVIL APPEAL No. 4416 OF 2006

(For contenpt for non-conpliance of Court’s
18.08. 2010 arising out of Contenpt Petition
and office report)

I.A. No.2 in CIVIL APPEAL No. 4421 OF 2006

(For contenpt for non-conpliance of Court’s
18. 08. 2010 arising out of Contenpt Petition
and office report)

W TH

CONTEMPT PETITION (CIVIL) NO 258/2011 in C. A No.4419/2006

(Wth office report)

Date: 05/08/2011 These matters were called on for hearing today.

CORAM :

HON BLE MR JUSTI CE DALVEER BHANDAR
HON BLE MR, JUSTI CE DEEPAK VERVA

For Appellant(s)

M. Suresh Chandra Tri pat hy, Adv.

For Applicant (s)/
Respondent (s) M. Rutw k Panda, Adv.
M

for

UPON heari ng counsel
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. Antayanm Upadhyay, Adv.
M. Raj Kumar Mehta, Adv.
3

Bhar at Sangal , Adv.
Ver ni ka Tomar, Adv.
Srijana Lanm, Adv.

Raj i v Sankar Roy, Adv.
Abhi jit Snakar Roy, Adv.
Rohit Aand Das, Adv.
Sukumar , Adv.
Deepam Bor ah, Adv.

Pranab Kurmar Mullick, Adv.

Anukul Chandra Pradhan, Adv.
Shiv Sagar Tiwari, Adv.
Saur abh M shra, Adv.

Rohi t Si ngh, Adv.
Dhar mendra Kumar Si nha, Adv.

ORDER

Li st these matters after three weeks.

(A.S. BISHT)
COURT MASTER

(NEERU BALA VI J)
ASS| STANT REG STRAR

order dated
No. 138/ 2011

order dated
No. 131/ 2011

order dated
No. 126/ 2011

the Court made the follow ng



